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IN THE oEvTRAL ADMINTSTRATIVE TRIRUMAL |
PRIMCIPAL 3ENCH

NZW DELHI

0.4, No. 1594/95 Dats 0f decision 25.1.95

Haorn'ble Shri N.V, Krishnan, Acting r‘hsﬂrr'u:m

Hon'blg Smt, Lakshmi Swaninagthan, Nnmbpr (1)

Shri R,Kk, Mlshrﬂ
S/o late Sh,A.M MISh’a

Rfo Block 23, H.No. 179, Lodi Colony,
N au Delhl

e Applicant
(By ﬂdyocate Shri J.K.Ball ) ) PP

Vs,
1. Union of India, through the
'3°°rebﬂry, :
Ministry of Communication,
Deptt.of Telecom,Sanchar Dhauan,
20 Ashoka Road, ”:u De]hl.

.. "despondent

(By Advocate Shri N.S. Mzhta~though
nona prasent ' :

0 2D 2 R (0%AL)

(Hon'ble Shri NoV.Krishnzn, Acting Chairman )
The applicant . has assailed the Memo.of
charges issued to him on 12.2.1993 (Annexure A—Z)\
by which the diseinlinary orodeedings have been
a ‘ - | -
initiated against him. He also sseks/further directionr-

that tHe Departmental enquiry be comgleted within four
months in case the firszt prayer is n%t granted,

2. Respondents have filed reﬁiy and contasted
the claim. They contand-  that no time limit has heen

» s . [} ‘ o [ -L- -: [ . '
prescribed in the rule for completlon of *ha discirlihary

. \
enguiry as it is not desirsble to set any time 1limik,

3. We have considered this matter. The Memo.of

charges show that the mis~conduct alleqed on the part
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AN
of the applicént is in respact gf countersigning hills
of various parties all of whom wers sister concerns,
though no supnly orders had been'placed on them, and
the prescribed departmeatél norms and procedures had
not heen Follqued.‘The Statement of imputation refers
to 15 hills and as maﬁy as 70 documents and 22.uitne§ses
are to be'examined,.lt is submitted that an Enquiry

Officer has bean appointed in August, 1995 only,

Learned counsel far the applicant also states that the
appliCanf is due to retire on 31.10. 1996,
4, Ue are unable to endorse the vieus of the
respondents that a time 1imit should not he Fixed for
completing the Departmental tnquiry by iths Enguiry

' l—zﬁ«fé
Officer, To complete the Do By "oty 990peration has
to be sxtendad by:the applicant also. Itlis howsver,
open to the Enquiry Officer to procead ex-parﬁé if the
deliquent does not appzar and triss-to dalay the

proceedings. It would be desirable to set a time 1imit

to caomplate the enquiry by the Enguiry 0fficer,

5. We are of the view, that it should be possible

for the enquiry officer to complets the enouiry within a.

period of 8 months Uhich is a tentative limit set by us.
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Respondents are,therefore, directed ta ensure that the
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Enquiry U?Ficep complstes the enquiry,as>sxpeditiously
as possible, preferably within a psriod of 8 months

from the date of receipt of this ordar,
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6, '; A. is dlsposed of as above, Cg%;::;;/7i
JAT = AP A

(Smt.Lakshmi Suamlnathan) (N.U.Krlshnan )i
Member (J) Acting Chairman
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